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Minimum housing norms for urban and 
mra| areas 

*182.  SHRI KAILASH PATI 
MISHRA: t 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the Minister of URBAN DEVE-
LOPMENT be pieased to state; 

(a) whether Government are considering 
some minimum housing-norms for both the 
urban and the rural "areas, specially Ifor the 
economically weaker sections; 

(b) if so, what are the details thereof and 
in what manner these are proposed to be 
implemented; and 

(c) the progress, if any, made in this 
regard so far? 

THE MINISTER OF URBAN DEVE-
LOPMENT AND THE MINISTER OF 
TOURISM (SHRIMATI MOHSINA 
KIDWAI): (a) to (c) A Statement is laid on 
the Table of the Sabha. 

Statement 

The Indian Standard Guide for requirements 
of low income housing (IS: 88-88— 1978) 
published by the Indian Bureau of Standards 
(the then Indian Standards Institution), 
provides certain general guidelines for low 
income housing. In preparing this Guide, the 
requirements regarding structural safety, 
health safety and Are safety as specified in 
National Building Code have been generally 
adhered , to whereas certain relaxations have 
been made in the planning and general 
building requirements to keep down the cost of 
construction. The standards regarding size of 
the plot and size of the habitable room for low 
income housing, as provided in the said Indian 
Standard Guide, are indicated below: 

Size of Plot/Plinth Area: 

The minimum plot size shall be as follows, 
with  a coverage  not exceeding 75 per cent: 

 

Minimum Plot size Type of     Development     incremental 
30m 2 housing with one room cooking spaee 

 and  combined bath     and W.C      on 
 ground floor and future extension of 
 one room  and a bath on the      first
 floor/ground floor. 

40ms Two-roomed house on  each floor for 
 Group ,'Housing/individual   ownership 
 house.

NOTE 1 :  The minimum size of    plots takes 
into account the need of incremental housing.    
In the case of cities {other than metropolitan   
cities)   with  population  less than 0.5 million, 
the size of the plots may be increased by 33  
1|3 per cent. 

Nora 2: In exceptional cases in metropolitan 
cities with poprlation more than 1 million the 
size of the plot may be brought down to 25m 
in case of low    income 

tThe  question was  actually asked   on  the 
floor of the House by Shri Kailash Pati Mishra. 

housing colonies located in congested areas or 
in areas as decided by the Authority. 

Site of Room-: 

Habitable Room   ...........   ...................... 

(i) In the case of one roomed house, size 
of the multi-purpose room including space 
for cooking shall be not less than 12.5ms 
with a minimum width of 2.4m. 

(ii) in the case of two-roomed house, the 
size of a room shall not be less than 6.5 m3 
with a minimum width of 2.1m. 
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provided  the   total   area  of  both    the 
rooms is not less than   16m2.  In case of 
incremental housing to be developed as a 
future two-roomed house, the first mom 
shall not less than   9.5m.2 with a minimum 
width of 2.4m. 

These 'norms are kept in view by the public 
sector housing and development agencies 
while formulating schemes and also by the 
Housing & Urban Development 
Corporation while sanctioning -the scheme. 
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SHRI A. G. KULKARNI: Madam, why 
don't you have different norms for bachelors 
and married people? 
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SHRI DHARANIDHAR BASUMATARI: 
Madam, the hon. Minister was talking about the 
weaker sections also. There is a statutory 
provision in the case of Scheduled Castes and 
Scheduled Tribes. They are appointed in Class I 
and II services, I have been approaehed by 
many of them that they have not been allotted 
houses. Because of an inferiority com-lex, they 
are not able to approach the officers concerned. 
That is why I suggest that there should be 
reservation for Scheduled Castes and Scheduled 
Tribes in the matter of allotment of houses. 

SHRIMATI      MOHSINA      KIDWAI: 
Madam, the hon. Member is talking about built-
up houses for Scheduled Castes and Scheduled 
Tribes. Here  I would like   to point   out that the 
schemes are formulated by the State 
Governments. From HUDCO side, which is the 
existing financial institution in this regard, 55 
per cent of     the loans is  meant for the weaker 
sections; 25 per cent for SC/ST people and 30 
per cent for other weaker sections. The State 
Government  sent  the  schemes  and  after these 
schemes are sanctioned, I think, they will  be  
giving the houses to these sections of the 
people. 

SHRI DHARANIDHAR BASUMATARI: I 
do not mean the State Governments. 

 
SHRIMATI MOHSINA KIDWAI: Then? 

SHRI DHARANIDHAR BASUMATARI: 
Delhi is the Capital of the country. Scheduled 
Castes and Scheduled Tribes people are 
appointed in Class I and II services.    But up 
till now, they have not 

been allotted any house in spite of their 
prayer...   (Interruptions) 

THE DEPUTY CHAIRMAN: This is not 
relevant. 

SHRI DHARANIDHAR BASUMATARI: 
I would like to know whether there will be a 
provision for reservation for Scheduled 
Castes and Scheduled Tribes in the matter of 
allotment of houses. 

THE DEPUTY CHAIRMAN: You are 
asking about the allotment of houses. Thw 
question is about the guidelines. 

 


